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Wagons supplied to Hindustan Steel
';;cknd at Bhubaneswar

4863. SHRI SIVAJI PATNAIK : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether Government are aware
that wagons supplied to the Hindustan
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Steel Stockyard at Bhubaneswar deliberate-
ly returned by the contractor caused a
great loss to the revenue of the railways 3

(b) if s0, what action Government have
taken against this; and

(c) whether Government are also aware
that oflicials are involved to manipulate
demurrage charges for  the interest of the
contractor ?

TIE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRIL
SHEO NARAIN): (a) ‘The Railways
do not deal with any  coutractor byt only
with the Branch Manager of Hindustan
Steel Ltd. Stockyard, Bhubancswar. Any
request for diversion or removal of wagons
is generally made by the Depot Superin-
tendentof the Stogkyard.

(b) Does not arise.

(c) Sincethe Railwayshave no dealings
with any contractor, the question of officials
involved in  manipulating  demurrage
charges in favour of the contractor does
not arise,

Loss det din i jgati gai
DeputyChief Engineer, N.E. Railways
in 2961

4864. SHRI DAYA RAM SHAKYA :
Will the Minister of RAILWAYS be
pleased to state ¢

(a) whether a loss of Rs. 32,500 00 was
detected in an investigation donc
the Chief Vigilance Commissioner and his
staff against a Dcputy Chicef Engincer
(presently promoted as General Manager)
on the N.E, Railway in the year 1961 ;

(b) is it a fact that the then Chief
Vigilance Commissioner  instead of re-
commending recovery of the loss of public
money dirccted an oral warning to be
administered o the officer; and

(¢) how many such cases were investie
gated by the Commission from 1965 upto
1977 and what was the amount of public
maney written off ?

THE MINISTER OF STATEINTHE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) : (a) and (b). In
1961, tenders were invited by the North
Eastern Railway for the construction of
3t units type I, 1o units type 11, 3 units
type 111 and 3 units type 1V quarters
for medical staff at Gorakhpur and while
the tenders received were under serutin A
a decision was taken to change the side
in respect of 31 units type I quarters. The
Change of sit: necessitated extra plinth
involving extra carth work and ~ brick
work. The contractor, whose tender was





